
COURT NO.1 
 HIGH COURT OF SIKKIM : GANGTOK  

Record of Proceedings 
 

Arb. P. No. 1/2026 
 

SWADHI HEALTH MANAGEMENT LLP    PETITIONER (S) 

VERSUS 

STATE OF SIKKIM       RESPONDENT (S) 
 
For Petitioner(s)  : Mr. Munawwar Naseem, Ms. Namrata Mohapatra, 
     Mr. Harish Gaur, (through V.C.) and Mr. Bhusan  
     Nepal, Advocates. 
     Dr. Gaurav Kumar, Petitioner-In-Person  
     (through V.C.). 
 
For Respondent(s)   : Mr. Sujan Sunwar, Assistant Government Advocate. 
 
Date: 08/04/2026 
 
 

CORAM: 
HON’BLE MR. JUSTICE A. MUHAMED MUSTAQUE, CHIEF JUSTICE 

… 
 

O R D E R 

This matter is posted today as Mr. Karma Thinlay Namgyal, learned Senior 

Counsel, appointed as an Arbitrator in this matter, recused himself by stating 

that he had advised the petitioner in this matter. 

Apparently, the matter is posted today.  

Learned Counsel for both the parties agreed for appointment of Mr. Asutosh 

Moulik, learned Senior Counsel, as the Sole Arbitrator subject to Mr. Asutosh 

Moulik declaring within seven (07) days, from the date of receipt of copy of this 

order that none of the declarations referred to in the seventh schedule apply or 

disable him from being appointed as an Arbitrator in this matter. 

The fees of the Arbitrator shall be in accordance with the fourth schedule of 

the Arbitration and Conciliation Act, 1996. 

Ordered accordingly.  

 

 Chief Justice 
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